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SHrt AWADHESHWAR PRASAD
BINHA (Bihar): Madam, is it a fact
that Begum Abdullah was asked to ac-
company Sheikh Abdullah to Ooty, if
she so chose, sp that she could keep
company with her husband and she
had refused to go with him

SHRI GULZARILAL
This offer was made.

NANDA:

Tue DEPUTY CHAIRMAN: That
will do. -

THE FINANCE BILL, 1965—contd.

Pror. M. B. LAL (Uttar Pradesh):
Madam, the Finance Bill, which s
before us for our consideration, is a
ngsaw puzzle, It is difficult to under-
stand and unravel all its intricacies
and mysteries, Not to speak of others
even for the Finance Minister it is
difficult to assess accurately the im-
pact of his taxation proposals on the
national economy. No doubt, for the
first time, after many years, certain
reductions are proposed in  indireet
taxes. I feel whep concessions were
granted last year io industrialists the
question of reduction in indirect taxes
also geserved careful attention. The
reductions that are proposed in this
year’s Bill are counter-balanced Dby
the ten per ceni increase in import
duties. So, the burden of indirect
taxes is not reduced and its impact
on prices is not weakened. The Fin-
ance Minister himself is not sure whe-
theyr in all cases the reduction in ex-
cise duties will lead to a reduction in
prices. He hopes that in some cases
the reduction will result in a decrease
in prices. But I feel that even if
there is a certain marginal reduction
in prices of certain commodities, by
and large, indirect taxes will continue
to exert an upward pressure on prices
of almost all commodities, including
essential supplies.

Last time, my friend Mr. A, P. Sinha
{h his speech on the Budget rightly
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pointed out that the entire burden of
indirect taxes had not to be borne by
the poorer sections of the community.
Some indirect taxes, no doubt, hit the
higher sections of the community and
in some cases the burden is  borne
both by the poorer and richer sections.

of the community. But my friend,
Mr. Sinha, managed to forget that
these indirect taxes hit the  poorer

sections of the community more than
they were borne by the richer sec-
tions of the community, And these
indirect taxes, along with inflation
which is much worse than indirect
taxation, have made the poorer sec-
tions of the community very miser-
able through the inordinate increase
in prices. - - .- ;

.

Tt is admitteq in the Economic Sur-
vey that the upwarq pressure on pri-
ces has been reinforced by speculative
tendencies, but nothing very substan-
tial has so far been done to curb the
speculative tendencies and to see that
through speculation prices do not rise
very high. A -

The proposed fiscal measures are
claimeqg to be production-oriented, but
they are in reality profit-reoriented.
High profitability to industrialists, T
beg fo submit, is confused with in-
creased production and my submission
is that the two need not be confused.
Increased production and high profita-
bility need not necessarily go together
in conditions of imperfect competition
that prevail in India today. Indianm
industrialists do not seem to be much
concerned with the question of in-
creased production. What they want
is high profitability even through limi-
tation of production. They want high
profit in sheltered markets through
concessions in taxes and all sorts of
assistance. While they appeal tg the
o'd Herbert Spencer’s concept of a
police State and denoince the very
concept of the welfare State and main-
tain that welfare and State go ill lo-
gether, that it is not the job of the
State to promote through its mecha-
nism the welfare of the people, they
demangd all sorts of assistance from
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the Government for promoting their
own economic objectives.

Tue DEPUTY CHAIRMAN: ] think

yiou can continue. You will take some
time.

Pror, M. B. LAL: Yes, 1 will.

Tur DEPUTY CHAIRMAN: The
House stands adjourned 1111 2°30 p.m.

~

"The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half past two of the clock, THE
VicE-CHAIRMAN (SHrr AKBAR ALl
Kuan) in the Chair,

-« Pror. M, B. LAL: Sir, much is talk-
.ed of incentives to industrialists for
the promotion of industrial production,
but very little is heard of providing
incentives to industrial workers as if
for increased production while indus-
trialists’ co-operation is needed, the
voluntary co-operation of the workers
is not so necessary. Long ago a Bonus
Commission was appointed ang it sub-
mitted its report. Its majority report
can claim to be almost unanimous in
the sense that only a representative
of manufacturers appended a note of
dissent to that report. Yet the Gov-
ernment is finding it difficult to ac-
cept that majority report and to im-
plement its recommendations.

Sir, much is talked also of ration-
alisation through mechanisation entail-
ing retrenchment of workers, but very
little attention is paid to the rationa-
lisation of management and to the
rationalisation of industrial produc-
tion in other directions. In the Third
Five Year Plan the Planning Commis-
sion did invite our attention to various
other forms of rationalisation and did
point out that rationalisation should
be so carried out that it might not en-
tail retrenchment in the working force,
Yet no heed is being paid to that. I
may point out to you, for example,
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Sir, the case of the Raza and Buland
Sugar Factories of Rampur. The in-
dustrialists are trying to merge the
Buland Sugar Factory and the Raza
Factory in such a manner through
mechanisation that something like a
few thousand workers and their
dgpendants would be without their
livelihood. Even the protests of the
labour union dominated by the INTUC,
a Congress sponsored organisation, is
not being properly heeded to.

Sir, last year many concessions were
granted to industrialists to stimulate
invesiment and industrial production.
The Budget of 1964-65 was admitted
even by many capitalists to be a bou-
quet of blessings. But even though
the profitability of industry in general
remained high, as is admitted in  the
Economic Survey of 1964-65, the stock
exchange continued to lack buoyancy
and industrial development continued
to be as inadequate as before. As is
pointed out in the Economic Survey
of 1964-65 presented to this Parlia-
ment by the Finance Minister, a
higher proportion of the amount rais-
ed by new equity issues has had to
be subscribeg by underwriters as in
previous years, and the rate of growth
of industrial production instead of
going up slowed down substantially.
It is pointeq out in the report known
as the Central Budget in Brief, 1965~
66, that “the average annua] rate of
growth of industrial output was 68
per cent during the First Plan and
7-1 per cent during the Second Plan.
The Third Plan started with a rate of
growth of 7 per cent in 1961 and 7'5
per cent in 1962, and this rose to 94
per cent in 1963. In 1964, however,
the increase in industrial output turn-
ed out to be smaller, that is 6'7 per
cent, mainly because of the absence
of increase in the production of some
of the basic metal industries”, From
this it is obvious that in the year 1864
the rate of industrial growth was even
less than the average annual rate of
growth of industrial production quring
the first two Plan periods. The Fin-
ance Minister in his Economic Survey
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has hoped that “while there has been
slowing down in the rate of expansion
and production during the first six
months of 1964-65, taking the current
year as a whole, industrial production
should be about 8 per cent higher than
jn 1963-64”7, Even if these hopes of
the Finance Minister are fulfilled, the
rate of growth would not be as high
as it was in the year 1963. This in-
dicates that the financial concessions
that were extended to industrialists
last year dig not have that impact
which the Finance Minister wished
these concessions to have. They did
not accelerate the rate of growth of
industrial production.

To provide further incentives to the
capitalists, new fiscal concessions are
proposed in the Finance Bill under
consideration. But even these conces-
sions do not seem to have had much
impact 'on the , industrialists. They
have refused to respond to these con-
cessions properly. The stock ex-
changes continue to suffer from lack
of buoyancy. The industrialists of
India continue to press for further
concessions.

Sir, T am tempted to feel that the
industrial = development of India
through the private sector is not pos-
sible unless the Indian industrialists
are made to understand that the in-
centives offered to them would be
withdrawn unless they are prepared
to be satisfieg with reasonable profits
and unless the imperfect competitions
are removed and this stanglehold of
monopolistic capitalism is broken,

Sir, the leaders of the Swatantra
Party deny the growth nf monopolis-
tic tendencies in this country. But
we know that in India the number of
big private limiteq companies which
are mostly family concerns is constant-
ly increasing, That these big private
limited companies are mostly family-
owned was admitted by certain im-
portant industrialists while the Com-
panies (Second Amendment) Bill was
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under consideration in the Select Com-
mittee. According to a study of the
Reserve Bank of India conducted in
1960, we find that 05 per cent of the
total number of shareholders of 74
important companies with a paid-up
capital of Rs, 212 crores and with a
market value of Rs. 470 crores ac-
counted for 567 per cent of the total
value of their ghares, According to
another study, 1'5 per cent of the
dividend-receivers accounteq for 34-6
per cent of the total dividend income
assessed for tax in 1959-60.

Sir, I wish to point out to the Min=
ister of Planning that I am not quot-
ing from a text-book but I am quoting
from the reports prepared by the
Government Committees or Commit-
tees appointed by such important in-
stitutions as the Reserve Bank of
India. I can quote text-books but I
do not do so because I know that the
Minister of Planning is allergic to
text-books. Perhaps, he had a hard
time when he as a student had to
study text-books.

Sir, in the private corporate sector,
there ig also considerable concentra-
tion of operational control which, as
has been pointed out by the Mahana-
lobis Committee’s Report, ijs more im-
portant than even ownership.

The idea of high profitability, I feel
will have to be discarded if we wish
the people to have the essential com-
modities at reasonable prices and if
we wish them to undergo austerities
for the sake of the development of
the country. You cannot allow the
so-called captains of industry to have
high profits and require the common
man fo live a life of austerity on a pit-
tance.

Sir, the idea of high profitability
through high prices seems to  have
been accepted by the Government in
the case of public sector enterprises
also. When the Government wishes
to have 13 per cent profit for the
commodities produced in the public
sector, you cannot ask the private
sector industries to be satisfied with
less than 15 or, say, 20 per cent.



1259 Finance

I feel that much attention needs to
be paid to internal economy and pro-
fitability through better management
of the public sector undertakings. I
had hurriedly gone through the Re-
ports preparegd by the Committee on
Public Undertakings. That study
clearly reveals that no attention has
so far been paid to the recommenda-
tions of the Krishna Menon Com-
mittee and of the Estimates Commit-
tee with regard to the reorganisation
of the management of public sector
undertakings. In the Third Five
Year Plan, certian recommendations
were made with regard to the reor-
ganisation of the public sector under-
takings’ management. But a study
of those Reports on public under-
takings clearly indicates that even
the recommendations and the sugges-
tions of the Planning Commission em-
bodied in the Thirq Five-Year Plan.
Final Report are not being taken due
care of by the Government,

Sir, I do welcome certain changes in
the Income-tax structure, especially
those that affect the medium income
group or the lowest income-tax as-
sessee group. But I do feel that the
persons of low income group who are
required to pay income-tax need
much greater concessions than are al-
lowed to them under he new Fin-
ance Bill. As I pointed out before—I
repeat again—the exemption limit re-
quireg to be raised to Rs. 5,000, We
know that value of the rupee has
gone down and it is said that our
rupee today equalg sixteen paise. If
so, these Rs. 5000 would mean less
than Rs. 1.000 of a few years before.

Before I resume my seat, I wish to
invite the attention of this House and
of you, Sir, to some of the aspects of
the economic development of Uttar
Pradesh, I hope the Government
will pay due attention to those as-
pects. It is pointed out in a report
prepared by the Government of U.P.
that—

“In nearly all fields of economic
activity, U.P. has fallen be-
hind other States of compara-
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ble size. Production ijn agri-
culture and in industry is at
low  levels. The per capita
availability of goodg and
services like electricity, trans-

port angd communications,
education and health, is
among the Ilowest in the

country.”

[t is further pointed out in that very
report that—

“There are many reasons why
this situation has arisen. But
the most important is that,
in all the three five-year
plans, investments and plan
allocationgs in U.P. have been
extremely low and inade-
quate. The plan outlay, per
capita during the second and
third plans has been Rs. 34
and Rs 68, respectively
against an average of Rs. 52
and Rs. 92 respectively for all
States.  Similarly the per
capite  Central assistance
during the same periods has
been Rs. 18 and Rs. 47 in U.P.
against Rs. 27 ang Rs. 56 for
all States. The per capite
development expenditure in
U.P. is perhaps the lowest in
the country—in 1962-63, it
was just Rs. 15.5 against an
average of Rs. 244 for all
States.”

It is further pointed out that—

“U.P. has been neglected in the
allocation of public sector
projects, The major public
sector projects are all owned
and operated by the Central
Government. In the first
two plans, U.P. did not get a
single industry in the public
sector, did not have any
share in the increased mile-
age of national highways and
was not given a single institu-

tion for technical or profes-
sional training. Some im-
provement has undoubtedly

taken place during the Third
Plan and a small number of
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public sector projects have
been located in U.P. But
these are still very  insuffi-

cient.”

In another yeport it is pointed that
according to the survey of the Nation-
a] Counci] of Applied Economic Re-
search, there are 58 districts which are
1o be considered as backward districts.
Of them, 22 belong to U.P., with the
result that while the population of
U.P. is about 17 per cent of the popu-
lation of the country, nearly 35 per
cent of population is backwarg dis-
tricts is in U.P. If we compare the
per capita income of U.P, with the
national per cupite  income, we will
find that the per capita incomsa of U.P.
js nearly two-thirds of the per capito
national income and of certain dis-

tricts the per capitq income is nearly °

half of the per capita national in-
come, These facts deserve careful at-
tention,

Some time ago a Member of the
Lok Sabha invited the attention of
the Government to the miserable con-
ditions of certain eastern districts of
U.P. A Committee was appointed. It
has prepared a plan but it is yet to
be executed and implemented. I beg
to submit that this backwardness is

not confined to only those four  dis-
tricts for which a survey was con-
ducted by a Committee under the

chairmanship of Mr. Patel.

I further beg to submit that U.P.
is not being neglected only that way.
1t is being neglected in another way
which is very dangerous for the se-
curity of India itself. Up to 1962 we
neglected that area of U.P. which
borders Tibet, After the Chinese in-
vasion of 1962, the special importance
of the development of that area was
recognised and four districts were
constituted. But to our disgust and
dismay  we find through one of the
reports of U.P. Government that a
planned economic development of
these four border districts of U.P. is
suffering from g3 considerable short-
fall.
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I feel that the Finance Minister in
the Union Government will also take
due care of these facts when  the
Fourth Five Year Plan is finalised and
when the needs of the different parts
of the country are taken into consi-
deration, I feel that the Government
of India’is committed not to make the
poor poorer but to see that the back-
ward regions advance more rapidly so
that they may march anead with the
rest of the country on terms of
equality,

Surr P. N. SAPRU (Uttar Pradesh):
Sir, a feeling I should give expression
to is that our finances are safe in the
hands of our Finance Minister who is
a statesman of exceptional ability
in the world of finance. We have
passed through critical timeg and the
years to follow are not going to be
easy ohes but there is no danger of
what may be called a collapse of our
economy, We have a very difficult
system of mixed economy to work. It
is in a way a unique experiment that
we are trying, the experiment of
working a planned economy in 3 de-
mocratic manner. We cannot pursue
in our endeavour to achieve the re-
sults of a planned economy, totalita-
rian or authoritarian methods. We
have to demonstrate that it is possible
to achieve big social objectives, it is
possible to achieve socialism, within
the framework of a democratic society
by democratic methods. In affiuent
societies the question of in-
equalities is ceasing to have
much importance, But we are
not an affluent sociely; we were under
colonial domination for aearly a hun-
dred and fifty years and the transition
to a welfare State, which will provide
decent standards of living for our vast
mass of people, is @ complicated one.
We are in the midst of the Third Five
Year Plan, and shortly we shall be
entering the Fourth Five Year Plan.
Can we truthfully say that our achieve-
ments have been as good as they
should have been? Plans are all right;
there is nothing wrong with the basic
framework of our Plans. But the
point is that we must know also how
te execute those Plans. For this, good
administration is essential. We have

3 pM.
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been talking, unfortunately far too
much in this country of corruption in
high and low places. But more im-
portant than corruption, if I may ven-
ture to say so, is efficiency in adminis-
tration. What is distressing to note
is that there is a definite fall in the
standards of our administration all
round, Our Finance Minister is not
responsible for it. It is the job of our
other internal Ministries; it is the job
of our Chief Ministers and of our
Home Minister to ensure that cur ad-
ministrative  standards do not go
further down, and they will not goup
by merely crying, “corruption, cor-
ruption, corruption”. Are we taking
any steps to improve the quality of
our recruitment? Have we done any
fresh thinking on the question of how
our services should be recruited? The
old idea was that we should expect
from our services a good standard of
libera] education. Are -we gticking to
that idea or are we thinking in terms
of some other method to find out who
the best persons suitable for public
employment are? Then are we en-
couraging the men who are working
in our industrial concerns and in our
daily administration by providing
them with right incentives, encourag-
ing them where encouragement is
needed? These are questions we must
answer for ourselves, and it is a sad
reflection that even our social service
organisations are not free from the
taint of corruption.

There is a tendency in our couniry
to multiply departments. A very senior
1.C.S. officer, whose opinion I value,
told me that there are five magistrates
in a district where there should have
been one. In his day one magistrate
was able to do the work which five
magistrates do today. Have we ever
applied our mind to the question of
finding what is the amount of work we
should expect from our magisterial
officers and our administrative officers?

We know, Sir, that the value of the
Rupee has gone down; it is about 16
Paise now. But as a poor countiry our
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effort should be to see that the Rupee
is a Rupee, that we get full worth for
work done for a Rupee,

The Finance Minister hag simplified
our tax structure and relief has been
given 1o the middle-income man in so
far as income-tax is concerned, and
even the Wealth Tax which he pro-
poses is not going to hit the people
hard. I welcome the measures which
he has taken in regarg to the simplifi-
cation of the tax structure. I do not
wish to go into detail regarding them.
I do not myself feel qualified to suggest
improvements in the measures that he
has taken, but I would like to say this;
I would like him tp impress on the
officials who work under his care to
be firm and at the same time reason-
able; they must be told to be courte-
ous. A little courtesy costs no gne
and it will not cost the Indian ex~
chequer if they develop some courtesy
also in dealing with those with whom
they have to deal with.

Frankly, Sir, I am a great believer
in the public sector and I have often
said in this House that public owner-
ship can take many forms, that it is
not necessary for us to think in the
old termg of complete nationalisation.
The British Labour Party has, on
this question, done a great deal of
hard thinking and I would therefore
say that it is a little disappointing
to find that the returns from our
public sector concerns are on the low
side. Actually, T do not think that
the public sector concerns should be
condemned for that reason; they are
new to their jobs. What about the
returns that the private sector con-
cerns give in the first few years of
their existence? But we should have
a high standard of efficiency in our
public sector concerns and we should
make them yield good returns. If
that is done, it will be possible for us
also to reduce the burden of taxation
on all classes of the community. I do
not say that the public sector con-
cerns should be run from a commer-
cial point of view only. Profit is one
of the things they are meant to yield.
I would in this connection say that I
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would like our employees, I mean the
poorer classes of our employees, to be
associated in some way  with the
management of our public sector con-
cerns. So far as our private sector
undertakings are concerned, I have
been thinking in terms of co-owner-
ship. I think I said this last year and
perhaps I am  repeating it again.
I think our employees should be
made or rather they should be re-
garded or should be given the status
of shareholders and they should have
a voice in the management of the con-
cerns they are running, They should
have a voice in selecting the directors
who shall run the concerns for the
country. They should have the op-
portunity to rise to positions of man-
agerial importance in the concerns
with which they are connected. 1
think it is in some such way that we
shall avoid the evils of what may be
calleq bureaucratic socialism and give
content to the shape of socialism
which gives initiative, which gives
opportunity and which gives a sense
of importance and dignity to the com-
mon man, Therefore, our effort
should be to eliminate gradually the
distinction between employee and
employer.

Surr LOKANATH MISRA (Orissa):
But how would you . . .

Sarr P. N. SAPRU: I will not ans-
wer any question. My point of view
and the point of view of the hon.
Member are so different that we can
only meet socially outside. Now, Mr.
Vice-Chairman, much has been said
about foreign capital and foreign tech-
nical aid. ‘There are people who are
opposed to the employment of foreign
capital at all. But no country has been
able to do so. We should, however,
be able to employ foreign capital with-
out gtrings attached to them, as we are
doing today. So far as foreign tech-
nical aid ig concerned, we cannot dis-
pense with it. T would like to say that
there ig a tendency in our country to
be content with the second best or the
third best. I think that is an unfor-
tunate tendency., We have in the
world of technology and in the world
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of Science a great deal to learn from
foreign countries. We have to learn
a great deal from the United States
of America and the Soviet Union and
also from France and other countries,
and we should be humble in our ap-
proach towards this problem. We
should be prepared to give to our
manageria] staff opportunities of ac-
quiring technical knowledge and tech-
nical skill in these countries.

THE VICE-CHAIRMAN
AgBAR ALl Kuan): Dr. Sapry,
have to finish now.

Surr P. N. SAPRU: I will finish in
less than g minute. There is this
question which has assumed  great
importance, namely the question of
price control. I know this subject
raises some difficult questions. We
have to consider the position of the
farmer who has beep exploited ‘for
ages by the people of the cities, But
we have also to think of our people
in the cities, all of whom are not rich.
Many of them have to lead very
humble lives and the rise in prices,
the rise in the cost of living parti-
cularly in our wrban areas, is be-
coming very high. It is, therefore,
necessary for us to have some system
of price control. We should have a
price stabilisation board which should
be able to regulate prices in such a
manner that they are fair to the far-
mer and they are also fair to the con-
sumer in the towns. We should eli-
minate, as far as possible, the middle-
man,

(SHRI
you

Then I should like to say that I am
glad that the Finance Minister has
given up deficit financing. But the
question which arises {s how we shall
finance our Fourth Five Year Plan.
Methods must be discovered which
would enable the financing of the
Fourth Five Year Plan in such a
manner as to provide the greatest
possible employment to our people.
We, therefore, must attach  impor-
tance not only to our basic industries
and to our heavy industries but to
otherg also. I am not suggesting that
we should reduce our outlay on our
heavy industries. But we must
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think also of medium-sized industries
and of our cottage industries. So
we should encourage these industries
in order that they may provide em-
ployment for our people.

Mr. Vice-Chairman, I must say a
word about our middle classes. Unfor-
tunately we have a class-ridden and
c¢aste-ridden society in this country.
In this counfry we have the evils of
castes and also the evils of classes in
our society. The middle classes
form the backbone of a  civilized
society in the generation in which we
live and we should give them op-
portunity for education. The Finan-
ce Minister hag given some conces-
sins to the foreigners who are working
here so far as the education of their
children is cncerned. I do not see
any reason why some of these con-
cessions should not be available to
the poorer sections of our community.
In fact, my jdea is that education
should be as free as the air that we
breath; that must be our aim. I
should also like to say that the ut-
most importance should be attached
to our health programmes. Healthy
people are wise people and there is
much deterioration in our health
standards. In order that you might
be able to improve the health of your
people you have got to do many
things and one of the things that you
have got to do is to devote attention
to the preventive side of health and
if you want to devote attention to
the preventive side of health, you
must ensure the supply of pure water
both in your towns and villages. * ®any
of the diseaseg are due to impurity
of water.

Mr. Vice-Chairman, I am glad the
Finance Minister has made a distinc-
tion between earneq and unearned
income and I am all for the tax on

. urban wealth but I would like him
to consider the question of Estate
Duty. I know that he has made
some changes but I am rather one of
those who have a dislike for the
institution of inheritance. Towards
the end of his life, John Stuart Mill
developed a dislike for this insti-

L U vsias avue
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tution and I think we should have a
system of gradualed taxes, the tax
falling heavier on each succeeding
generation, on those who suceed col-
laterally. There should be some
such thinking along these lineg so far
ag our Estate Duty is concerned.

I am a citizen of Uttar Pradesh and
I am free to confess that we are not
a very enterprising people, The
responsibility for our backwardness
is due to that lack of enterorise which
the people of Gujarat which the peo-
ple of Bombay possess. I think Uttar
Pradesh deserves special consideration
because of its size and the important
role that it plays in the life of the
people of this country. I would like
to associate myself on this matter
with all that was said—and I listened
to it very carefully—by Prof. Mukut
Bihari Lal. I would like to make
a plea for giving facilities for indus-
trialisation so far as Uttar Pradesh is
concerned.

With these words, Mr. Vice-Chair-
man, I would like to say that this
is a Budget, notwithstanding what
the corporate sector might have to
say  of which the Finance Minister
can feel proud, this is a Budget
which we as honest socialists can sup-
port and this is a Budget which does
give hope for the future.

Ssri M. RUTHNASWAMY
(Madras): Mr. Vice-Chairman, this
Finance Bill has been introduced at
a time of crisis, at a time of external
crisis. In addition to the Chinese on
the north, we have incursions>from
the neighbouring State on the west.

[THe DEPUTY CHATRMAN in the Chair]

Therefore, it seems to me that this
Finance Bill and the Budget propo-
sals shoulq be defence-orientated but
we fing no provision for increase in
Defence expenditure. It is still Rs.
748 crores, as it was at the time when
the Finance Minister announceq his
proposals. If we are {0 put our De-
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fences in proper order so as to en-
sure the security of our country, if
we are not to look for military alli-
ances in order to supplement our
Defence Forces, our Defence expendli-
ture must be increased considerably
ang it will have to be Rs, 800 crores,
900 crores or even a thousand crores
of rupees. There is enough money in
this Budget to allow transfer of more
to the defence services. Money has
to be found by reducing expenditure
on othér items which absorb so much
money. The expenditure on the Plan
is two hundreq crores of rupees on
the Revenue account and another
three hundreq crores op the Capital
account. This must be drastically
pruned. The Plan expenditure must
be reduced to indispensable expendi-
ture, expenditure which may be re-
quired for the development of the
country like agricultura; improve-
ments and all facilities and aids that
agriculture requires like village roads,
minor irrigation, reclamation of land,
anti-erosion projects literacy, with-
out which our agriculturists cannot
increase their productivity technical
education which wil] also improve the
productivity of not only the agricul-
turists but also those engaged in the
industrial sector. There 1is certain
expenditure which is unjustifiable in
the present circumstances, in the pre-
sent crisis situation in which we are
placed. There is the expenditure on
the Planning Commission. Con-
not we really have a lesg expensive
Planning Commission than the one
which we have and which
costs about one crore of rupees
a year? The National Economic Deve-
lopment Council of England, the NED
as it is familiarly called, costs only
twentyfive lakhs of rupees two hun-
dred ang fifty thousand pounds ster-
ling and it does ag good work as_ if
not better than, our Planning Com-
mission to increase the productivity
of England. Ang there is also that
ahisolutely . unjustifiable item  of
Family planning. I believe that in the
Fourth Plan it will be raised to
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seventyfive crores of rupees from
fitty crores of rupees which works
out to ten to fifteen crores of rupees
a year. Are we justified at this time
of crisis in spending so much money
on this doubtful businesg of family
planning? 1t does mnot achieve its
objective at all. The population has
not been reduced appreciably during
all these years of family planning.
Here is a case in which the pruning
knife of the Finance Minister might
wel] apply without doing damage to
anybody in anything but the suscep-
tibilities of family planning enthu-
siasts, Then what about the expendi-
ture on our adminjstrative services?
It has beep growing steadily. From
Rs. 77 crores in 1963 it is Rs. 91
crores now. We must have a Com-
mission on the pattern of the Hoover
Commission which proposed a reduc-

tion of 7,000 million dollars in the -

administrative expenditure Budget of
United States of America. We must
have a Commission on that pattern
in order to go into the whole bus-
jness of our administrative system
from top to bottom, from the Centre
downp to the States in order to moder-
nise it. We have been promised ad-
ministrative reform committees in the
Secretariat. The  Home Minister
makes much of these administrative
reform committees. First of all their
objective is only to reduce the delay
in the Secretariat not to reduce the
expenditure. And moreover appoint-
ment of administrative reform com-
mittees from among the Secretariat
officers is like asking the patients in a
hospita] to prescribe for one another.
You must have an outside body a
scientific body of administrators, com-
posed of public men and of business-
men such as the Hoover Commission
was, in order to go into the whole
business of the costly administrative
system under which the country is
suffering.

Then in regarq to our defence or-
ganisation also, are we getting the
best out of the money that we are
spending, even out of the Rs. 748
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crores that we can affordp What we
want for the defence of our frontiers
is a mobile force not the kind of
force suggesteq by somebody in the
other House the other
wanted the {frontier to be defended
by the whole army; they wanted the
whole ariny to be deployéd all along
the frontier, We want a mobile force,
well armed, wel] equipped,
will pe able to rush to danger spots
before these danger spots become more
dangerous. The Government has
suggested that a police force would
be enough to do the ordinary work of
of defending our frontiers. I hope it
will be an armeq police, something
like the armed reserve police used in
Madras now generally for suppress-
ing the student riots. It might be
better ysed in the ordinary day to day
defence of our Pakistan border. Has
the army got all the modern equip-
ment that is required? Have we got
enough machine guns, automatic rifles;
mortors and grenades, and how many
per unit? Have we enough small and
medium tanksp Have we enough
antj-aircraft guns ang have we enough
helicopters which are in evidence in
the recent defence action against the
Pakistan incursions? Have we got
the new craft which is called the
Hover-craft which does npot rise above
a few yards put which would pe very
useful in desert areag and in swamps
like those in the Rann of Kutch?
Ang are the foreign arms and equip-
ment that we are getting up to date
or are these foreign friends of ours
dumping out of date arms on us, arms
that they do not require, that they
have founq out of date? 7T hope our
defence officers are given enough free-
dom and initiative to inspect these
arms that are sent to us by our
foreign friends and we take only those
arms that are really useful in modern
circumstances. Ang is there going to
be ng increase in the strength of our
army even after this new threat on
the western frontier? Is it going to
be still stationary at 850,000 men?
And why have the ordnance factories
been reduceq from six to four instead
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of having al] the six as they were ori-
ginally intended? A curious argu-
ment put up by the Government Is
that these defence factories may not
useful that these six defence fac-
torieg may not always be requireq in
spite of the fact that these are perma-
nent threats which we have to meet
on the northern and the western fron-
tiers. Has no member of the Govern-
ment heard of Hitler’s policy of mak-
ing civil factories produce defence
goods when the production of defence
goods in regular ordnance factories
was prohibiteg by the Versailles
Treaty and hag not the experience of
the Allies shown how the defence
factories can be changed overnight al-
moist, into factories producing qivil
goods? Madam Chairman, I think
the Defence Department woulg do
well to pay attention to these ques-
tions and not be taken unawares as
we were taken in 1962. And what
aboul naval defence? We have already
haq the news that hostile naval craft
are found in the Indian Ocean Have
we got any sea defence? Have we
got any submarines? What is the
earthly use of this aircraft carrier? It
has been found to be of no use to
us in this present crisis. It will be
of no use to us in the defence of
India either on the north or in the
west. Instead of this costly aircraft
carrier which must have cost us about
Rs. 30 to Rs. 40 crores and which
must pe costing the Government about
five to six crores for its maintenance,
cannot it be spld to some Power
which wants fashionable defence goods
and can’t we buy half a dozep sub~
marines out of the sale price of this
useless aircraft carrier?

Let us now examine the tax struc-
ture anq see whether it increases the
revenue. We find that indirect taxey
preponderate. They run up to Rs,
1215 crores out of a total of Rs. 1829
crores; nearly three-fourth of the
total revenue is deriveq from indirect
taxes so that we can say that the tax
burden is borne by the vast majority
of the population, the middle classes
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[Shri M. Ruthnaswamy.]
and the poor. No relief is given to
them except in regard to income-tax
and a few small items which may
give relief only to a fraction of the
population, to about five or six mil-
lions of the population. The com-
mercia] classes, I think, pear one-
fourth of the tax burden directly
apart from the indidect taxes that
they pay. No great increase is pos-
sible by increasing the rates of taxes
for these commercial classes because
apart from the Rs, 386 crores given
by the corporate sector, the wealth
tax brings Rs. 13 and odd crores, ex-
penditure tax about Rs. 1% crores,
gift tax Rs. 3 croreg and the estate
duty only Rs. 22 lakhs. The last
three taxes can be easily abolished
without affecting seriously the re-
venue of the country. The way to
make these commercial classes con-
tribute to revenue is {0 encourage en-
trepreneurship by giving them all
sortgs of concessions especially in re-
gard to venture enterprises. The
small percentage of reduction given to
unearned income from 85 to 81 per
cent ang earned increment from 75
to 70 per cent is not enough, We must
have a slashing of the tax system as
wias performed by President Ken-
nedy and in West German in order
to give fillip to production in the coun~
try. The cumulative effect of all these
taxes on the commercial classes is
very great and that acts as a disin-
centive to production. It is true that
a progressive industrial State has
more revenue from direct taxation

than from indirect taxation. It
is one of the signs of indus-
trial growth of a country that

the direct taxation is either equal to
the volume of indirect taxation or is
higher than the volume of indirect
taxation. But here there are only a
couple of millions who are able to
pay these high rates of taxes out of
the 450 millions, .

It is not all a dark picture that the
Finance Bill offers wus. There are
exemptions granted in regard to in-
come-tax and wealth-tax. One bright
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spot in the Budget is the tax exe-
emption and the credit facilities given
to entrepreneurs and especially the
encouragement to foreign companies.
No. patriot need jip as the en-
couragement given to these foreign
companijes by the Finance Minister,
because most countries of the world
which have advanceq industrially
have got capital from foreign coun-
tries. The Uniteq States of America,
which stands first in industrial pro-
duction got its capital from England
in the early years. There is no rea-
son why India should pot go through
the same experience,

Then, how does the Finance Bill
help the productivity of the country?
The Finance Minister is, ng doubt, op-
timistic. Reading his speeches after
the publication of the Budget pro-
posals, one would think that he had
a song in his heart as Dr. Dalton in
Englang said he had in regard to one
of his Budgets, But I am afraid the
psychologica)y effect of the Budget or
the proposals in the Finance Bill is
much greater than its financial and
economic effect. How can we say
that the increased excise or import
duty on copper, stainless steel and
other itemgs that are useful especially
in small scale industries would in-
crease the productivity of the coun-
try? How can we say that the ten
per cent increased duty on imports
will not increase inflation in the
countryy

A recent repori of ECAFE says that
India has the smallest rate of growth
among Southeast Asian countries,
about 2.50 per cent in agriculture and
in respect of industry it ranges from
7 to 9 per cent. How can you say
that the Finance Bill, either of this
year or of previous years did con-
tain anything to promote the produc-
tivity of the country, when the rate
of growth is so low as that I have
referreq to? It was the ideal of a
nineteenth century Chancellor of the
Exchequer in England that he wanted
to make his country a cheap country
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to live in. Now, can we say that this
Finance Bill or any of 1ts predeces-
sors have made India a cheap coune
try to live in? It is one of the dearest
countries in the world, considering the
_poverty of the population. The re-
cent threat from China and Pakistan
has made our country emotionally
dear to us. The Finance Bill and the
Finance Minister’s proposals, I am
afraid, have made our couniry finan-
cially dear to us. It is becoming
dearer every year ang it will continue
to be so as long as he has to frame
a Finance Bill to suit the general
policies of his Government. With a
fareign policy of non-alignment which
repudiates al] alliances with foreign
countries, with a defence policy which
wants the country to be self-re-
liant ang self-dependent in regard to
:defence, how can he frame a financial
policy which will serve the interests
of the country that will promote the
economic interests of the countryp
The Finance Minister has affirmed, as
against my charge, that he has been
always a socialist. Can he say that
socialism requires non-alignment?
Non-alignment is not the foreign
policy of any other socialist country.
The Labour Government that is in
power at present is a socialist govern-
ment, but it does pot believe in non-
alignment. It believes in military al-
liances. It is a member of NATO. It
is a member of SEATO. Financial
policy does not stand by itself. It is
intimately connected with the general
policy of the couniry. However clever
a Minister we may have and however
able a Finance Minister we may have
—I am of opinion that we have a
clever and able Finance Minister at
the moment—all his cleverness and
ability will not allow him to frame
a proper and useful financial policy.
as long as the general policy of the
Government continues to be what it
is.

= TW agw (TF IIA) © IIAAT-
ofy “waEar, wEYE faq 91 gAre
| Igwr ¥ gifew @wdq Fwqr
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g1 it 7€ U § F=p F F famg
Ta @ & A fafaedy g iyt w74t
FE ¥TX ¥ [0 9E g0 § WX F1
g7 & Prfefaen gare @wd wig §

gyas § frearig 3w safsd w1
78 wiuF & fF ag waAe w1 faw
g3 § M 9T g8 & FEH HL AfFA
7 uqr et g fw gwer W A9 w/
waey s @ar wigy 5 ogw fea
¥ 9T F4T a1 FT % & ) W g
T areRw & fafaedl & g T,
OTfT F o9 § 91 g€ 9¥g FT A
g€ gud § a1 e wman g F w1 @
gar g Qe arg amwE adf wd @
§ ot frowg €1 7g awean g F ST
gral %1 fo% 7g gwn, A% A%
geaa T PR T A1 ATER F m@ared
# it gadt wg ¥ waarl § g
g2 q@ FY a1 FET 95 | a1 F gEHar
g fr g 7q O 9x 4rer fdaw <@
T 37 a1 F1 3G 06 &9 &1 a1q AR
fara sTrg FF ST Y FeH1 & at faesia Y
IUY TS AW AT | gHTL TS TAA4 &1,
TR 1S 76 GAT &1 A gH AR
g fv mea S 9T 7w GG F @
& ArewTu ag wu ey g Afed fHew
39 AT FT TAHAE F ATHA AT oD
¥t @ aFa § 1 I 2 fFE AT
F1 wFTaE AT &, T97 39S % g7 ww
TR ¥ 39 g7 Fdl FT T FE, HEITS
gfam & #1779 g SAET AT |
ag 1% B! AT Gl § |

Oy @vag A9 & & fewredr
AT GATET B TF safEd F1 TF 9 HT
frfefasn #2771 sfywe 3ar g afsw
W gRwT guwar wrfey fw v Wy
g § ag e ware =y g9 §, o=
TFX & Ia% qed g, Sy Sy
78" 98 Harfy TE g aFar | o
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SFT &7 Anga, faw gwve FY 59-
frest, fa| ware a7 afgwen, fow
SFT F 37 1 7=0 0 &, F g
SAAT | Zr1, gt favwa gwiy waAd
F WOT | wTEN OF WEIC T AT
F1 gfafara g #wiv faadr qazar A%
AT AT R § 7 fAesg A wmEA
§ 5, g8 afqw w7 §ig A@ FwAT
IIfeq | T8 91X § B gg WS % g9
Fgr 95 FT 37 791 fagiqa #1a al
Tt I&F TS A AT (AT arAr €0
@3rE fog g7 7 A9 JA g, f'm
TFIT § IHT JEIAF Z17 § I&& 1T
§ & wwzrar g fa o o 39 T glaw
WY & AT AN IT FW K FW §
=g @ A% @ed AT greE, Ay
feafs g1 8, 3 fowr Y gua a7 37
AT R ARAT E 7Y AT AT IART H=2QT
HTAH EIAT § 39 TFTT § F14 F79 & |
g 3 T I17 7 @ I at ag w1
TGY 17 AS 2 | SHVRAT § @i gAY,
fam &% qw & Mfasss & =gt faesw
&t guri w97 aga Wi feafafafE
St oo ST @ oz fafgsss ®1 a
g9 qrd #v #wiv frenfafafadt
HI #1E eqr 7 3, qy 9g gare &y
F1E MgATg arg gy & 1 owd Jar
MNEHT FZIFT A AT ATAA Fgl H
JHFT QU GHAT HIAT § | ASE F
g9y ¥ A1 faaar g« 21, I9F1 Mg
fsaar asz -z wwx @ Faw
33 wfgwag g9 2 THE NI SATET
& gFar ——afEw g camy faear
T T =fed 1 ogw gad F 4y
9T FF F qg Fq qAlwa weA A
A & W W7 aF g@ A9 470 9 &S
7l g A% g% g wHEE AE §Y
'=FT g
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ag 1 faarg & 5 o9 & qwry
7 &rE qo7 fFAT g RW FY qeAra AHY
AT AFAT & AT T &) ITF FYT 0T_A
FT GHAT & | 9 GRAT MEAT Hv AR
arAY F 1 IQFE AT A gATT qTHA
@l oY 3% FIT gA wma fwar 4r
o1 fafzor g20T =1 782 ¥ S@iz 90
911 I7 TFT THIL HIV F3 I 7.7 HATaT
g off, wrv qu faega 1 =& 947,
afe o gwre @AY Fif gEET wr
I AT A T3 Fig, AV g W A
¥ forr o= w7 & 1 g AT
Fax wmeafavars @R gmewfaest
gy =Tfgd | e wifweary g1 ar WA
g1, ®1% WY gAATaT g1, ¥ A fqvaw
w3 § 5 a8 gaR FOT T &
gY §FaT & | TH I & AT BIET A
T4 g4t &, 3% fou gw o fagiai
1 8iz 3, fagiat &1 a9 aw @
g A7 feT 378 1 M T F, 7198
ga @9 ant % faw # gewr A9
W & gw e F@ sfEE A,
A 1 sfagra 7 & 9 3 WA
qLTEAT FT 3@ FI &1 IH & qT gR qar
ot fF @i § I arayET @A
#1 FAETT AT & | & THEE AT A
arET FY AT AT IEF AL AT §AT A
HF F1 AAH & | THT QY8 ¥ AOART
% gfog@ ¥ fogdt &1 M@ & g
FAT AT, g N @ F AEA
4 49 Jrdt § uqr F9ar g fw a9
¥ 1% AW F AT IYT IUT AT AT
Fgy & FTH @ FAQU§ | BN vy
& 3o qdt a1q w1 gt frad frea
g g7 FraE Zifed g 8% 1 WK
g 100 3T 200 A FT YT §HAgIF
29 a1 AregH g1 i gwiR Ayt @ a9
TEIGT AW 1 § AfFT 37 aggd
T HIE AT FHTE ATHA AT AAT | IF
TEIGT M T Iq GHA 7T I &,
fregeg 9 wifas qraw g, AfeT gt
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#13 afeorry gewr fAwa, 0 a8 1% 5
ZATC ATAY 8y 1€ § 1 WX 29 39
A H I o {509 978 97 a9 g7 Far
AT 2, GTE AW F FTOFA AT A
& 741 ag gafad & 7 ag 7 I ]
% T qeFI EA 9E FST gwdr
2T 3AE) B3 AT F1fEd | F A
& onir &y freAmy feear =mgan g
% o7 g/ ag AW &1 9 A Star
&1 93 favare g 97 f 1% ga<r aref
TTRT 9T FE AFAT g A I G,
AR "4y favam € S fRu s
Q] &7 10, 39 17 # faega of
H3E AL &\ wAAA H IAFT wfawr
3 & Az #oeT agaa AT F AR
TEET AT AF IT AT AAA Y
afft o T A agh 9T FI ST
& fowm 3w %1 MW g9 & aurg gifv
&Y S, a8 qHF qATET ATAT TAEr AT
g1 a1 77T Og fAdaw & 5 gd 3@ an
T Frer wefagma ® #19 eer wifey
AT I T H TE€7 A7 ofzg fw
z% fom g#1% & F19 @7 g7 9
qed ¥ fF| a¥g #F 317 FgAr Trfgy
Fq aar g % 3q fal oz9 & fow a®
FY a1 F40 TS & 39y ga faifygi
F1 A2 TR AT & A1 727, afewq
ZRE ATIE AFAT AZAT € 397 §HHT
TAY AT I2TAT & | aY A fAgeq §
f& g7 ag T F TW IR H TEL
e ga1 |ifed

Sar #Y o) fraas frar 5 wet
IT AT T @F FT §AT § GO A
foaq Y 99 F AAEMFAT I T8
FAAT & & forg L E AR qEHT HT
za Iy ¥ faegar o famr ad w31
Tfgy fF F7qT 39 WIK &1 JgkG F
FFT a1 g0 | T FAAT T FQ R
IH% T4 #T wGIEAM Er TG E, Al
faeag & o saF IO fraar @
79 TETIN 9 &1 § AT GAQAA A1
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7 et avg &7 &€ R & 00 |
UF q7F IF g9 2F SATAT FIQ & Al
AL aTF gh ag | Taar wfgy fF
S® 299 FT SUAN 7% q¥g & &l T
g oar @ ? .

¥ wrgas fafaees agrg #1 sam
w1y feq &1 Faiz fagadr g, ofsas
TETsed Fadr Fr fore fEadr g,
st AR e =;reAr § Wl I
fraed s7av AgaT § f5 7 & T 9
FT 3G HT S FLA FY Fww e
@ & &4 § fag fFg g @y
9T A AT &, 99T 99 2§ WY
fee ATg & @T@l FRET T FT AR
SHTE ST AT &, LT 019 § FAY
g1 T 8, g9 A #1 #E AS § AN
fF gi fos & 339 & ondt & | W)
faferzs aza 57 a7vsat #1 72 99
F1 Frferer F37 A1 fav=g 7 T F aga
& AT g ) gAd 3|r g fF 9w oz
g T & A9 T & A7 FIF HAN
TR R 3 F fau e ad
g7 & | Y AT FEAT § IAFT g
FY Frforor FT AT 8, A L o T
FaT faeiery 9 ) wrforer 9E) &
T\ gAY ey a@ ¥ A% a9 Ay gy
foed 7€ sifys i oo 3 ¢ fowrer
7 afew g 2= 1 27 ATy 2= Ay
T\ 9 a7 3w & e = faet wfawrd
FY T A g1 AfE SEEF g A
afsrdy Toey Fvar g, 51 farrEe g,
FEET A7 G Ry A FY FAT B
IEF1 {1 Mg qvad faedr wArg
T gAY FI$ TFET AZ0 ENT 8 |
THHT AT 98 ZiaT g f% ag ag aReAar
g f& ot w19 8 far & AT AT
At faer oy 3 1 &1 W fAaea & g
TH 17 H E9 A 39 FY TEd
T § AHmaT g fF W gn 3w T e
& Ay farga & Iag /19 00\
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Y sl ® 971 R g wEae
fafree qrea #1 98 &= & % et
wfao & &1 gwem 2, I Ew § 9
aga Sarer & 1 § awean g 5 ag =
qeg &1 919 F1 Hfave § @ W I
®T g § | (Time bell rings.) aga
d ar FeA 1 oA afe g9E a Th
&, zaferg & oo WTer a7 §
4 p.M,
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SuriMATT SHAKUNTALA PARANJ-
PYE (Nominated): Madam, I would
like to congratulate the hon. Finance
Minister for having kept the popula-
tion problem in mind while formulat-
ing the Budget. His offer for a de-
duction of the expenditure incurred
by the different companies for the
purpose of family planning is a
marked proof of it. I think this pro-
gramme should form part of the duties
of the labour officers in the public as
well as the private undertakings. I
am glad to notice that a number of
progressive industrialists are offering
incentives to people undergoing steri-
lization. However, with respect to
population control, I want tg point out
a very important factor. I hope that
the Deputy Finance Minister is listen-
ing to me. This factor must be taken
into consideration, When the Finance
Commission disburses its grants to
the different States. At the present
moment, as you know, when the Fin-
ance Commission fixes the quota of
grants to a State under different heads
of expenditure, the population of that
particular State is the main factor
taken into consideration. Now, my
point ig that if a State does succeed
in reducing or controlling its popula-
tion, from the point of view of the
size of the grant received from the
Centre, it stands to lose, This ought
not to be. And the Finance Minister,
clever as he is, should work out a
formula whereby States showing good
progress in population control are
given an additional grant say, for
good conduct, while those who show
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the opposite trend should have their
grants reduced. Here I would like to
refer to the point made by Prof.
Ruthnaswamy about the allocation for
family planning being too much. A
similar reference was made by Miss
Mary Naidu when she spoke on the
Appropriation Bill. I think I would
agree with them. I think we are
wanting to spend more than is neces-
sary. Last year, and this year too 1
have made my points quite clear that
it is not how much you spend but
how it is spent that gets the results,
and I must say—I am not going to
speak agbout it again because I have
said it twice in this House—that the
way in which the money is spent is
extravagant; we need not spent so
much; we can get equally good, if not
better, results by spending less.

Now, talking of public undertakings,
madam, the Report of the Committce,
leaves a lot to be desired, as was
mentioned by my friend Prof. Lal
The very objective of a public under-
taking is that the profit which would
have been made had the private sec-
tor been running the concern, should
go to the public exchequer. But if
the public undertakings are so manag-
ed that because of excessive overhead
and establishment charges they are
running at a loss instead of gain, the
very object of public undertakings is
defeated and we neeq to reorient our-
selves on this subject.

During the last session, the Finance
Minister informed us of the depleted
condition of our foreign exchange.
It is heart-breaking to remember the
excellent position which we enjoyed
after the last War and to compare it
with our present plightt We have
squandered away practically all our
balances and now we have to beg,
beg and beg. Even in order to pay
the interest on the loans that we have
already borrowed. we have to do some
more borrowing. It is really a very
sad state of affairs. How are we go-
ing to get out of this tight corner?
We must think of new avenues of
earning foreign exchange and of cut-
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ting down on our losing projects.
We will have to give up some of our
fads for the purpose. Prohibition is
one of them. For this impractical
programme not only did we have to
write off a substantial part of our
revenue but every year we have to
spend for its most unsuccessfy] imple-
mentation. It has demoralised our
bolice force in the bargain who are
said to be aiding and abetting in the
manufacture of illicit liquor. I have
heard it said in many quarters that
during the last elections many a
candidate was financed by illicit liguor
manufacturers. Every year we send
many of our men and women to the

United States of America to become -

wiser but we refuse to learn the one
lesson that we can from the United
States by not budging even an inch,
and that ig the failure of prohibition.
Have we learnt that lesson? Even
though the Tek Chand Committee
reiterates the godliness of prohibi-
tion—that in fact was included in its
terms of reference—the figures it
quotes are very revealing and de-
monstrate how unholy the whole
business is.

Surt AKBAR ALI KHAN (Andhra
Pradesh): The latest Report supports
prohibition.

Surrvatr SHAKUNTALA PARANJ-
PYE: Of course, the first one did it
too, it had to. There was a term of
reference as to how to further prohi-
bition; it was not whether prohibition
shoulg be or should not be there.

AN Hon. MEMBER:
asked to

They were

* SErrMAaTI SHAKUNTALA PARANJ-
PYE: Being wedded to this idea of
prohibition, we have done very little
to explore the possibilities of earning
foreign exchange by the manufacture
of alcoholic beverages. Iam glad that
my State of Maharashtra is taking
steps to grant licences for the manu-
facture of wines from grapes. Large
tracts of our land are under sugar-
cane and from a by-product of molas-
ses which at present is a problem fo
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some factories, excellent rum can be:
produced. Oranges and tangerines
are the speciality of many a region
in our country ang they also can
produce delicious drinks like coin-
trean. Again, cashew-nuts which
bring us a lot of foreign exchange
can be further exploited by manufac-
turing liquor from its fruit, a liquor
which can hold its own against any
liquor the world. I Mppe therefore
that the Government will give serious
thought to my suggestion of manu-
facturing aleoholic beverages for
foreign export, thus earning foreign
exchange. Even article 47 of the
Constitution does not bind us against
the manufacture of alcoholic beve-
rages for foreign consumption.

Supr DEOKINANDAN NARAYAN
(Maharashtra): Why not for internal
consumption?

SarmMATI SHAKUNTALA PARANJ-
PYE: I have already expressed my
view about it. I have nothing
against it.

Snr1 DEOKINANDAN NARAYAN:
That we know.

SarRMATI SHAKUNTALA PARANJ-
PYE: During the last year measures
to relieve the food shortage had cost
us a large amount of foreign exchange.
Al} the efforts of our Food Minister
to increase food production I hope,
will meet with good success. But at
the same time i is necessary for us
to eliminate the destruction of food
that takes place because of the sco-
urge of monkeys. We are reluctant
to kill them but they are a menace.
Not only do they eat the produce but
they destroy the plants. ‘Again,
Madam, our useless cattle population
ig another drain on our land. We
dislike the idea of taking life. (In-
terruptions) But we think nothing of
starving the cattle to death, Would it
not be better to destroy useless cattle
in a humane manner and end their
misery.

Sarr DEOKINANDAN NARAYAN:

And why not destroy useless men?’
There are so many.
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SHrRIMATI SHAKUNTALA PARANJ-
PYE: . and reduce the pressure
on land? Khadi—my friend will
flare up again—is another of our fads.
It was primarily introduced as a prop
to rural economy. Its merits were
extolled for the purpose of becoming
self-dependent as far as clothing was
concerned and for giving gainful em-
ployment to the village people during
the slack season . . . -

Spri DEOKINANDAN NARAYAN:
Do you know to how many people it
is giving employment?

SerRrmATI SHAKUNTALA PARANJ-
PYE: 1 have read all the Reports.

Sart DEOKINANDAN NARAYAN:
You might have reag them but tell
me: To how many people is it giv-
ing cmployment?

SuarimaTi SHAKUNTALA PARANJ-
PYE: You can have your say aftei-
wards. All these operations, from A
to Z, in the manufacture of khadi
from the sowing of cotton up to the
spinning and weaving of the cloth
-were to be performed in the villages.
These fundamental principles are now
“very much a back number. Now
Khadi and many pther village indus-
tries are kept alive with the help of
nuge annual grants from the public
exchequer. 1 can well understand
that an industry should be helped to
get on its feet but when it is obvious
that it is never likely to stand up on
*its feet, it is an extravagant folly to go
von allocating enourmoug sums for its
support. Only during the last Ses-
sion when the Supplementary Grants
~were before the House, an amount of
"Rs. 34 crores was given to the Khadi
and Village Industries Commission. I
do understand—I will say again—the
principle of helping a village industry
but such grants should necessarily be
of a tapering nature so that little by
ittle the industry becomes more and
more self-gnpporting ang after a spe-
cific perigd, is left to stand on its
-own; otherwise asg is seen from the
different Public Accounts Committee
_reports these undertakings become 1
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permanent liability o nthe public ex-
chequer besides leading to all the
¢vils of mismanagement and mis-
appropriation. We are now wedded
10 an industria] economy and we must
have the courage to give up this out-
modeq idea of having a non-indus-
trial rural economy. Once a friend
of mine in the Health Ministry was
telling me that the Government hospi-
tals are obliged to buy Khadi linnen.
it is not durbale and having a rough
surface, it catches dirt and the arti-
cles are never of the right size.

SHrRr A. D. MANI
desh):
that?

(Madhya Pra-
What have you to say about

SurimaTi SHAKUNTALA PARANJ-
PYE: We must be practical in our
approach and more precise when we
make our plans. On the one hand
we clamour for more money and on
the other we are not able to spend
the allocations already made. That is
exactly what happened wiin our Def-
ence budget. I know that now we
are facing a graver situation and per=
haps the Defence budget will amount
up as Prof. Ruthnaswamy said and I
agree with him. Indians are said to
be good at mathematics but when it
comes to practical mathematics we
seem to go right off the mark, or,
maybe, we have got into the mendi-
cant’s habit of asking for more than
we need. It is this mendicant’s habit
that. we must discard. A beggar is
not respecteq by anyone, What kind
of indepcndence do we have if we
are to depend on- foreign aid more
and more? Just as our Government
has got into the habit of depending
on foreign aid, the people seem to
have got into the habit of depending
on Government aid. No one seems 10
want to go all-out for anything. Our
output is low and our per capita pro-
duction is miserable.

I come to my last point and I see
that my time jis running out. The
Finance Minister is very keen on un-
earthing the black money. The easi-
est way of doing it, il seems {0 me,
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is by demonetising the currency. I
fail to understand why he hag not
evolved a scheme to that effect. No
one is going to reveal his unaccount-
ed money just as no one ever un-
earthed the stock of gold he or she
had, The only way of getting the un-
accounted money, this black money
would be to demonetise the currency.
Thank you.

S{Het ST W (T )
SUETafa Agear, g ue W § fF
U & 99 § 99 fF gar 3w anfas
#41  gud) faw gvae g @
39 fa fadgs gra 3w ® qHwEnR
am 1 g9 @, ag o= fog
g F M@ g W § Mmoo 59
frm frgas w1 Ty s g
T AN e g W )

wet g0 WaWTT fae™ &1 e &3
g & =g 98 Tr-we rarad-aw g
foa-wg g1, et s smTT AT KR A,
agi & gmmd § fw wsdly w7 faem
T FE AT Aat v war § g &
T & AT § 1 o™ &)
wifaF sgaear NH I8 & I 99 g
F A g A law gite ¥ gara
TR fUBgTgm 8, X ToRyH
& g FE TIAET T AT A9 477 §
oY AT ATHC A TP AT AT HT AT
wage frar g 1 & amowr wmw
Qg IeEiq AT ARATE |

s A & 5 e gm e
ww ¢ v qoeww § g9 Ay
F T fargr w1 Tw 2 femr mar
qT | o e @ W Egl
F FAT TR, WA TEGE
O HEAT EY UAT § | FWT g o
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4fs & waR § war § gafag & SR
F oqagT FX W g | ag ga &
mowr facga Tose &g 39T WTEdl
g f5 wa =maraw & w1 319 faww
TG T g 9% g AT AT
Ay geer & SwgR #mr gat -
o ¥ A FgT AT g W] )
R T F FAar FO9 w7
2 0% # & AT 1 0% 40
ATg FAAT QAT eI H @A g |
q&t wereaE # owrerey wfaw @)
Qe ¥ I59 AT # e ST
qgge ¥ g mar g,  Igw # QO
A FET E, I R AR [P Tl
s §, I W19 & IERT A &9
g # oY 39 freT & &7 T J
% 7 W9 A Ed WX AT HwE
AT &Y, T A A F At
ged § ITHY, AT 99 ] gE |
# ag Fer e § T foaw st §
I AT FT A § AR IIT E,
gt wa1 A1 A7 A s €
IR TSR & 919 W 991 9@ v
MERISEEIRECEHE IR RS 0L T
# o, T ¥ o, IRl UHEH
¥ ger femm man | faed sArSiy
g oy fogn W agt ¥ w@WA A
g s saeifiaqu et § s
gt A wg 5 SR A 99 A
gare S Anfgy 1 & mes -9
eg W FL AT | o« AER F
e Y 3R SR #§ 9 o, A1 F9 95
TR TR AT @I A1 WM & TG
freag-ar g i o aRAR arar g, @
S & A QEIfRwE 99T SegR F
qTe gAfaImE, AT 7 &) fae a1 s
qrq foear fr ag forg w=re = @ @,
I ST AT ATEY, w9l sy
Hde @ ALTARAITR | W
TR H A g w9 R

g, w0 AFA | MR WEEN R | swyr # d7 owew ¥ g &

217 RS—5
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[Atadt ameaT wia]

e F 4 fafaeer, wex
A S R ower oY E, o Agae
gatfear, ¥ 1956 $o ¥ Fgy o :

“I may assure you that the

Rajasthan Government is not in
favour of shifting the High Court
Bench from Jaipur. This hag been
made clear whenever the question
came up for consideration.”

Y 9 oA &1 A A
N fug FF A dwa e o fs
S FY A9 TE gers omw | FEYy
#E, Ffew Tage & 218 ¥ & faw wam
M & faw 47 90 AE@ T FT F9
ENF ZoT AT, AR Nfaw Feaw
qF St S 3w FE W fafws %
I suwT faarare @ e AR
WgT ¥ T AAT | W WA qF
fedt sYoumw d a5 aff = fw
T TS & g fE e gt #
& N Y 7 s o #
N g €, I fF uwgE 7 €,
wgl & swR @ w5 FEl ¥ oA
§ dlk sad wryay AT & W,
E w7 Y FIT FTAF &, qT ITHT
gfaar W@t & AR Fww ot q5ar
%, SEF gETT T | IEHT g@EW w
FO AT qF g GUH H AT |
afex %o fa7 g ag gaat mr ar f5
wf ToreaT agT AR 2ew ¥ faw w7
T Y, A ELE QAT ATA-
qur <t 2 3 Tnfgd | Sud T sig-
R ¥ gfEfed e a ) wR
o § g # @ @, @ fF
¥ fgare g T &1 Fgt @
Q@ | W TS W 9T 47
o, 3 GGt o glaar ff, waw
A H" F g @y f gfe
ST FY AT 0 femm R,
ar agt ¥ 4% g2 & gy, & av
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Wz dar W@ fF sogR & @ s
% feqramr & 1 Wi, T
T S # @, FE IR & F
I 3 g AT T g fwoast
9T F7 THIMET g913 S1d | AUy
TAW & aIF X ey SMg Y
TRy &, al TWET Aawd a8 T 8
fF agl @ a=i #1 wR glaad ger
& S wfgd 1 qoweEE § O
SR 99 g8 & T geT feAr arr
R, STy agl 7 FAIT TG A 7
WH WA ], @ A1 FHIEA 7 W
agidag § wArg Y, SuH dtww W
#1 fawrfew €Y, 9wy a9 qeg-wel
agr gerTe a1 fafaeex o go o &4
¥ rag wer fe A g9 g gers
HIFN AR AR Ha] 1960 7 &1
A1 fufreed sree gs €1, 5w 3§
7z a7 fem arfe w o d9
aff  gert S,  wgho &9
LRI U OB A AT
fET Wt ag USRI H A IR W
gt w1 Ay &9 o I ger few
TAT | YEET FRO A IF  qHH A
a8l wr AR afegRag Am A fF
I T FE T Y A GHAT 14T
ar f&  SEEl gEwmEE A &
a7 ® 3EE Twefa R, dt ag @
1 TraA AT fgy 1 F Fyadr § M
# qgf 7 =t 3, #¢ g agi & framt
ora & ool fentg wim & fed R a g
Ffad | Ay q@ O b X F FgT
g3 fx & ag =edt § o gt @
ud giauryet savs fe | Ry St g,
aqra 27 ¥ faer anr wg Ay @y wery
& quad gav g, @fad am q&w
g, Wer g gad fad gw A Ay )
e FEAT Arfgd AT & oo awEtT
¥ wga Ay fr M qFger &
¥, Saa fT ¥ agt ™ Fw F faa
g, arfe S wfas gEEr e
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RELICEa PRI CIE CIRIEICICH
S WAl w1 ATy wear A 9wy
faem & fd oF g g ona | A ag
AT 3oy fRag FEA fF w Wt
faret WY T T 9T Y AT AT O
FAARA R F S AEE W
arfirarde € a7 ot gaw A ¥ TR
gl 37FT Tw FUET awr &y wd fp Wrd
e § W &9 ger &1 w1 §, 9
#1§ faty @ § gAY weAl Y
afaeaa, afe ag wrw & w7 %
WY § F47 ady & M Aamnfaa €
o< faar feq ot # w= & 4
Ia5T gyl & A, A fady a1 Fea
& fams agl gar | gafad & faged
Fo0T far AT F TFTTZG FT AT AFC
Jaq ¥ 9 {67 wqrfag s s
3 A 77 Frefrasy F v §
gg FE g fF g w2 T @ OH
wTgdl | W TATAE F31 (5 w3t
Y, T F 1 AYEAATT &, I T Ty
g aa AN & WX e fF qE ¥ ag
gu1 q1 fis T w2z e § wrafed @,
£3 ¥ 7§} @A, a9 Al 7§ I Heaw
foar o g1, ‘R WY o &
WS A T A FTHRE wa gy
T AT A A g g Ag W &
FAT F) ATHT WX A9 HAT §
gox gredy @zd § Ag W afEd
/1T T g FI< 3T H faer
afwg, g AT T g g T fad
framagd s oo AR TSy A 7€
YFIT &1 w+q< qg) grar =gy ok
a1 T Ifee & Fua Fr @A Afgd
T GaT I FIAT Afey fF amg §
foel SRR FT WINTE AT gUAFATR A
g1 1 zaferyr § sy fAaET FEAT ey
g fix o< S Uaewdy g e §
FT3fere #1 €2z ¥ I€W AG g
TF §1E 47 2Ty § wrafeasi a1 faer
€S, 7 9" JF WA Ig IHHQ
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fr Frefrad @ § o9 9% 9w w29
FaefraaimT Qe Fed g wT Fewe
F1 Atfq F1 M9 &qw F, 91 wigw g96T
g

e g AR ag e ¢ e o
TqAT, AT, 99T WX g UF HI9 ¥,
W Y &, gAY IoTwera JOrreT I
3F §, TgT TS AT & | A T
At Gar § o e gonet A8 @,
AT JUTAT & ; T §a7 TF ghTE
¢ A T oF T, ved 9 °
ME AL TGS | S, WA Y §
w1 T gEag i e @
4 F1 oF o 8, IaFr 715 AW 3
fear n?, AR IAFT IFAT FfeY, IR
&1E A A 2 AT ) w737, F
¥ AW T #1 degar fgwar R,
a1 uger dar Wt T 7 Fiasar feeT
a7 | 98 F WY gAY qOr qET Fg WY
T F1 dar fewar A forr 1 S
THTT F g g ¢ fF M st
T T el T 878 F 48 AT g
d T 9AY FEAT TR qiw Y @
i1 e fewd @ ifsg ok @@ aiw
T8 e fad 2oy 7w A gEw
7% & fF 3 77 a faed #1719 oF
A “ag gwe’ ® fifwg | afew a€
T FgA &7 /T W ) g, saw
gF . {1 FgT N a1 §; FifF a8 AT
LRI @H &1 7% 1 gafay 4 gt
2, % qar AW & QfNT | mT w3
TEL AT G0 T, wo YT FgaA §, wA:
ga sl co g4, wo da1 g § | WAX
g9 99 % fogd F1 18 aw I am
&L &, 7] AU q@E & F L& g
#3 |

Tax 912 & a8 f73z w47 St
g f qumk 3w ¥ agme g7 93 |,
AR FIE ARG AT AL & | &H A
¥ wfys o #nY ¢, 9 fF g 2w
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[»irry aRRr W)

iy wam &1 7g et ot 2w F fod
9ET W@ arq G & | WG F1 3
W & fadr, o i 30 o afgT
T Y FET 9T, qIY AEIIGF A ATAT
2 o et e T =T T ¥ @A
frarand | & srAarg fo aaade gl
ST i &) TeT L @ g A
TR FCET E, W o9 9w § wwm
9 & TG FH! G & FifE A
# A1 w9 oig wwet sl @ oA
At 7Y S | A e Yy A 0F
g O fodug 2 ¥ 5 a8 Feawd
T 3T Jfy fF g OF HEH! G
et % & 9w Qg 7 #1497
fF ag my fadas a1 famr @@y 4R
T3E I T Al T qHA, 9q IF (@
A9 qIF AR ITQIRET 7 qqg
MTgEnrgasr e fafadrad v § @&
FAFA AT F a5 | 3afaq a7 A3z
g & f& wEmd s1 w9 7@ & fau
wfadr wfar o aga wEwEE @,
et o g8 I 3 fgh

e & A § aga & a1 Fa)
AT G E 1 [ A A @ @ Far
& FifF Fgad w18 friw owaed W
& g, AT fordw wrew A o Afir 3
Iqd ¥ WY 9g7 AGGAfT b FHAT
TR § | AT R g w= A wraer
ag & fF gAR W Y geAl ¥ qE=mn
W ST gEAT FT gAR FUL g Ay
B T el —ed oY o g E—
AR & qaadt § B g9 a9 v w9y
ft B W aw ¥ AT § s Toww
EFgminsicrw Tafw 9=
frTer 7, ooy e & f9 s gw
T G § WK o 5w § A
Tt it fefeames wE; g g
WFfE@Ha TR agg AT g
IHFT qHA 9 B § W A

gafay, forq T &7 ga o fefefasw
wA @ §, @ra I faddt 9 F §3w
i FH AW g FEE gE F W
R W §—gEE @ a1 )
FAeT §, WO AT gy, Wk 9wd
g 7 qrow 92 f g fefeaea a1 @
¥ X gw SO wagwa § | sl &
o W1 T GIFR AT FOTH FeT o
TR § 999 A0 g wyafa & | & wwedt
g & g o &g I wima A aw
FFdagmAm A @ F Ay QU
QT FAA FR AR AL B HGA QW
PRI gwm AT A ...

Tae DEPUTY CHAIRMAN: Your

time is almost over.

syet sreET WrEg @ only two

minutes more I will take. g&EQ am,

wF w fAwem F arR ¥ g
SgE AR A §oF v gl
Fifs argH g ¢, fF @ T F A
§ I MY & X &, q7 AYE TET &Y
foF &t wFT HUN 39 S g I

TF & ATRE AT FgT, faem Far
# | e & & H A1 sAEAGEQT
AT G & IEF! X FET AT 9|
FUA & UUAT T fHqAT A qgr-
foran &, Qe #3 3, S99 F© g arar
T g | X e g o a3 @@ foan
F 97 § IF o Yo ¥ gt 3O
qasal a<gdl 9iigd | 9ger i Wy
F w1 A g, 98 78 § Frfoen F
0 § w99 997 EE-raa] gt § |
¥ @, aE-AEeT & Qe
Wag A W™ FT fr ag @A &
HIEHT § AT 98 19, T4 939 a55hi-
wefHdl ®1 9T &, gW FH FET AT
¥ § fF @& fewaime fem g a
JEHRT AFE-AEE a1 fqar qF
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g, . qu. fene g Suw arg-
TR A e & @ fEers g

frator qar smare a9 (s dg
WE GAT) 1 T A WRo Fo |/E
fag +x @ € 71 ?

SR qRET WATT . IIE AT
A ow ard ToeA F7 gfatadt
F IR Fg g g, WA o F g
TET ATT § | Ao Fo FE Y 17 RN
g @' g | W quEd § 98 91
Je0 § & ae-awea @ur e
FATAT AT g S fvew *aAT w@r @
R &t fren F IR ¥ g9 w9 9
¥ qAATTET | T gH T9 4G AT AT
FO qq G ATIEAGAAT g ERIT |
arar 918 7 faret &, sfragra &, afes
g FAAET H @A AT AT A EY,
Mgt g F Qe s 3 § R
39T HIWT & |

IfF JT qua § @ g, & sanan
T HF FT AT & HZAT AZA |

SHRI T. CHENGALVAROYAN
(Madras): Madam Deputy Chairman,
I rise to give my wholehearted sup-
port to the Finance Bill, with the
Ministerial modifications. In doing so
I am conscious of my limitations,
particularly the limitation of time.
Nevertheless, I cannot resist the urge
to pay my very best compliments to
the Finance Minister for the way in
which he hag drawn up the Budget
and framed his proposals. In doing
this he has exhibited a masterly feat
of budgeting and the response 1o
these proposals in the public has been
both cordial and complimentary,

though one cynical editor had charac- |

terised it as a game of snakes and
ladders with the nation’s economy as
hig captive playmate. But if anyone
goes through the provisions of the
Finance Bill Madam Deputy Chair-
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man, one will be impresseq that there
are more ladders than snakes, ladders
for the nation’s economy to climb up,
ladders for reaching commanding
heights of economic endeavour, If
there are certain snakes here and
there, they are only to pull down
undesirable trends and tendencies,

Madam Deputy Chairman, on such
an occasion when we are considering
the provisions of the Finance Bill, it
is always usual to apply the twin
tests whether the provisions have an
impact and a bearing upon the prob-
lemg of the immediate present, and
whether they coatain portents and
pointers for future growth. Judged
by both these two standards, Madam
Deputy Chairman, I have no hesita-
tion whatsoever in stating that the
present Finance Bill eminently satis-
fles these twp tests. Time was,
Madam, when former Finance Minis-
ters used to assess the revenues and
estimate the expenditure and go in
search of certain development pro-
grammes here and there, That was
the old, conservative conception of
it. But when we have accepted the
principle of planned development and
the planned progress of our economy
by working out our Five-Year Plans,
the whole economic attitude has to
change. It is np longer a case of
having plan for the Budget. It has
noyw become a case of having the
Budget for the plan. Judged by that
standard, Madam Deputy Chairman,
the Finance Minister hag dexterous-
ly used the provisions of this—Biil as
a lever for uplifting the Plan.

On this occasion ~Madam Deputy
Chairman, let us remind ourselves of
the basic strategy ang purpose of the
Plan so that in the context of the
Plan and its endeavour it will be
possible and proper for us to examine
all the provisions of the Finance Bill.

[Tue ViceE-CHAIRMAN (SHRI AKRBAR
Arr Kuan) in the Chair.]

Mr. Vice-Chairman, we require the
mobilisation of savings. We require
the canalisation of the resources. We
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[Shri T. Chengalvaroyan.]
require steps to avoid the effects of
inflation. We require measures to
control prices. If we examine the
provisions of this Finance Bill, Mr.
Vice-Chairman, in every aspect of it
and in every respect, we can see very
clearly that the provisions of this
Finance Bill enable us to encounter
and tackle all these problems. When
we analyse the provisions of this Bill
these main and broad strategies are
revealed. In the first place, we see
that there is generous incentive for
savings in the corporate sector which
would go into channels of investment.
We notice that in the case of indus-
trial output there is considerable
contribution available for industries of
high priority. Thirdly we notice that
there is scope for the mobilisation of
individual savings on gccount of the
reduction of direct and personal tax-
es. Logically this is linkeq with
measures to reduce consumption. Fis-
cal levies and monetary regulations
are introduced for the purpose of
lowering and lessening the concen-
tration of wealth and power. There
is also the annuity deposit scheme as
a measure for the mobilisation of the
savings and as an alternative tp tax
liability. Mr. Vice-Chairman, when
we examine the provisions of the
Finance Bill we always have the two
traditional tests for the fiscal levies
and monetary regulations. The mid-
Victorian doctrine that taxation should
be restored to for the purpose of
meeting current expenditure has no
meaning and npo message. It may be
the correct philosophy of the forum
of free enterprise. In a developing
economy like ours taxation has
diverse measures and utility. We
have taxation as a means for reduc-
ing consumption. We have taxation
as a meang for mobilisation of sav-
ings. We have taxation for fighting
inflation. We have taxation as a
means to control prices. I submit,
Mr. Vice-Chairman, that the provi-
sions of thig Finance Bill are emi-
nently suited for combating ail these
problems and fulfilling all these pur-

puses.
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With regard to the provisions in
this Bill on certain taxation measures
we notice particularly in the case of
the direct taxes that there has been
a cut all along the line, at all levels.
I am sure they are the lowest for the
last twenty years. When we examine
the other features in the direct taxa-
tion and in the personal income-tax
we find that they have been stream-
lined with regarg to the integration of
the supertax and income-tax. Above
all, Mr. Vice-Chairman, for the first
timg in the history of budgeting in
our country, we see simplification and
systematisation of the direct taxes.
Indeed it is very bold on the part of
the Finance Minister to have syste-
matised and simplified it in such a
way that the ordinary taxpayer can
measure and assess his own tax liabi-
lity. That will go a long way to im-
prove matters. We also note that in
the case of the direct taxation that
it is not so rigorous as it used to be
in times past. There are certain re-
ductiong and there are certain allow-
ances and there are certain rebates.
These go a long way towards lessen-
ing the rigour of personal taxation.
For example, Mr. Vice-Chairman,
there is the provision in the Finance
Bil] with regard to contributions to
certain funds te provident funds and
for the benefit of those in the profes-
sions, like lawyers, doctors and so on.
This is a great innovation in the
whole scheme of the Finance Bill
There is also adequate provision for
reduction in the case of medical ex-
penseg on the Thandicapped depen-
dants. We also know that there are
certain provisions for reduction on
account of allowances and superan-
nuation contributions. So we see, Mr.
Vice-Chairman, in the domain of
direct taxation there is an almost -e-
volutionary set-up and I am sure
whatever may be the reduction in the
quantum of taxation—it may be mar-
ginal—nevertheless it has a psycholo-
gical effect.

Then, Mr. Vice-Chairman, there is
the much-naligned corporate tax.
When we examine it, what is it that
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we find? We find nothing new. It
has been evolving since 1960 and ‘o-
day it is maintained at the same
standard and it has the same struc-
ture. At the same time, we see that
in the case of the corporate tax it has
been streamlined and there is the
integration of the supertax angd in-
come-tax. We also see the applica-
tion of the well-known principle of
sophistication and selectivity with re-
gard to the corporate tax structure.
We also see that there is a certain re-
duction in the case of expenses in-
curred on account of the purchase of
machinery and plants, for improve-
ment of existing units or or new in-
dustrial units. We also note that in
the case of the tea industry there has
been a considerable lessening of the
rigour according to the recommenda-
tions of the Tea Finance Committee.
Thus on the whole, Mr. Vice-Chair-
man, when we examine the corporate
tax structure we are inevitably im-
pressed by the stupendous effort on
the part of the Finance Minister.
While retaining the corporate tax
structure, he has endeavoured to a
very great degree, to lessen the rigour
of the tax burden. We also note a
very important and if I may respect-
fully submit, a very revolutionary
innovation in the whole scheme of
the corporate tax structure. I am re-
ferring to the Tax Credit Certificate.
Mr. Vice-Chairman  this is a very
bold experiment in taxation that
while retaining the corporate tax
structure  ¥inance Minister hias
thought out and evolved a scheme by
which the rigours of the corporate
tax may be considerably lessened.
Now, what is it that we find in the
case of the Tax Credit Certificate?
We find two important considerations.
One is that it is oriented towards
industrial output and also an induce-
ment for investment. Now, that
clearly shows that we also need a
tempo for the diversification and dis-
persal of industries from urban to
rural areas. We fing that in the
scheme of these tax credit certificates
the question of production of plant
and machinery for industries of high
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priority listed in the first schedule to
the Industries (Development and Re-
gulation) Act gets the benefit. We
also see that the tax credit certificate
has got another important purpose,
namely, to give a tempo of produc-
tion and a momentum of growth to
some of the important industries.
Last but not the least we find in the
case of the tax credit certificate the
spurring of production and tempo of
increasing production resources and
at the same time expanding and pro-
moting the cause of exports. Thus, I
submit, that the very important and
the sheet-anchor of the whole Fin-
ance BI1 with regard to the corporate
tax structure has got all these im-
portant elements. There has been
a mild murmur with regard to the
ceiling limit that has been fixed with
reference to the corporate tax struc-
ture. Our seventy per cent. ceiling,
not very much, is demurred on the
ground that in the TUnited States
there is a ceiling of fortyeight per
cent and in other developed countires
the ceiling ig fiftyfive per cent. In a
developing country like ours  seventy
per cent. ceiling ig neither alarming
nor should it be causing us concern
especially when we examine the gther
exemptions.

In the much debated dividend tax,
we equally find, that some important
innovation is there. There is some
exemption given in the case of the
capital gains on bonus shares but on
the whole when we examine this
structure of the dividend tax, on a
totality of one hundred crores of
rupees of dividends available in the
country, only 7% per cent. is dividend.
Could it then be said with any sense
of reasonableness that this is so alarm-
ing and so disturbing and so delete-
rious in the corporate functioning of
our country? I therefore submit
that even in the case of the dividend
tax it is not very much bloated and
10 the extent tp which it has been
impoged I submit with great respect
that it is in the fitness of things.

We step on, Mr. Vice-Chairman,
with your permission to a considera-
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tion of the usual excise impost that
cannot be escaping any Finance Bill.
Particularly in the context of this
excise impost, one redeeming feature
is that the Finance Minister in good
time has taken the House and also
the country into his confidence and
has said that there must be a regulatory
impost of ten per cent. He has been
criticised that because of this impost
of ten per cent. the cost of produc-
tion would go up. I would like tu say
to the critics of this measure, if there
are any here, that they should exa-
mine the question of our import com-
mitments. Are we so emasculated,
are we so ematiated in our economic
stamina that we do not find any im-
port substitutes? I have had occa-
sion 10 examine the tabular statement
of some of the import substitutes
which our economy has been develop-
ing, for example, in machine toor Imn-
dustry, in textile tools, in soda ash,
in iron and steel, in petroleum, in oil
and in other kindred fields, our im-
port substitutes have been galloping.
There is one fact. If.the import regu-
lation is there, it has got two effects,
not only it reduces the import com-
mitment but it also inspires us to find
import substitutes. In that sense, the
economy and the endeavour in the
economy will be galloping. I therefore
submit that the provision with regard
to the import imposition is not at all
disturbing and I' am sure it is in the
fitness of the conditions of our eco-
nomy and it is permissible.

There is one other fact, Mr. Vice-
Chairman. I do not see the hon. Fin-
ance Minister here. I should have
made a personal appeal to him. T re-
fer to the very burning item which
does not escape excise duty. Mr.
Vice-Chairman, our Finance Minister
is known for his sympathy for the
poor but has he not even time to con-
sider the great misery of the people
using kerosene? Xerosene, Mr. Vice-
Chairman, iy the kindly light amdist
their encircling dim darkness of their
dungeon and the miserable millions
of the people, will heave a sigh of re-
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lief if the duty on kerosene is remov.
ed or at any rate lessened. What is
it that we find Mr. Vice-Chairman?
Their children may have to study
longer and because of this I feel and
I find that the people in the dark
dungeons of our country are not able
to have that amount of facility. They
cry in the night. They cry for the
light with no language bui a cry and
I am sure the hon. Finance Minister
wiil consider the possibility of redu:-
ticr of the kerosene duty and I woull
be very glad indeed and cuasiderably
grateful if he could altogether re-

move it. One argument that may be
advanced .
THE VICE-CHAIRMAN (SHERY

Axgpar Arr Kuan): The Deputy Min-
ister will convey it to the Finance
Minister.

Surr T. CHENGALVAROYAN: . ..

is that kerosene is transport
fuel on a commercial scale. I am
sure that the genius of the Finance

Minister ig very great indeed to find
out suitable improvements. Thus, Mr.
Vice-Chairman, I feel that the Fin-
ance Bill hag got all these important
ingredients.

One word more, Mr, Vice-Chairman,
and I have done. There is criticism
with regard to the Finance Bill both
from the right and from the left. The
people who are rightists say that the
Finance Bill is very extorting, very
repressive and very rigorous and
others on the left say that it is not a
Bhubaneshwar budget. But may I
tell them with great respect that the
Finance Bill has got a built-in
strength, with internal eombustion,
with balances and brakes and with
pistons and joints and therefore I feel
that the Finance Bill has achieveq a
marvellous degree of success in three
aspects which are fairly irreconcil-
able in any budgeting work, for ex-
ample, Mr. Vice-Chairman our Fin-
ance Minister by and through this Bill
has been able to produce a surplus
and a balanced budget; at the same
time, he has not starved the needs of
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the Plan and he has given consider-

able relief in lessening the taxation.
It is a feat that only the Finance

Minister of the Government of India :

now can have performed.

With these words, Mr. Vice-Chair-
man. I have very great pleasure in
supporting wholeheartedly this Bill
and I hope that under hig dispensa-
tion our country will go forward, on-
ward and upward as well.

Pror. A. R. WADIA (Nominated):
Mr. Vice-Chairman, I haqd already had
an opportunity of speaking on the
Budget and ordinarily I would not
have cared to speak on the Finance
Bill, more or less on the same subject
but unfortunately the time given to
me last time was so short that I could
not finish all my remarks and I think
it is worth while completing my task
today. 1 shall not repeat some of
the congratulationg that I gave to the
Finance Minister on that occasion but
I shall allow myself the luxury of
repetition on one question and that is
with reference to my criticism of the
tax on bonus shares. I still believe
that this is fundamentally an unjust
tax and we may be grateful to the
Finance Minister for the small mercy
that he has shown, in that he has
raised the rebate from 10 per cent. fo
124 per cent. but fundamentally the
tax still remains unjust. After all.
the yield is so small that it could
have been gracefully abolished, he
could have gained the goodwill and
avoided the possibility of small pin-
pricks to the investing public whose
goodwill is as good, even better than,
the actual money got through the tax.

Well, Sir, the point that I wish to
make is with reference to expendi-
ture. Our demands are very heavy.
More and more taxes are needed but
I am equally convinced of the neces-
sity of economising in our expendi-
ture. I am glad my friend, Shri Sapru,
quoted the high authority of an 1.C.S.
officer that where previously one Dis-
trict Magistrate used tq do the work,
now there are perhaps four or more
doing the same work not more effi-
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ciently but much less efficiently. This
does not apply only to this case but
applies to all the Departments. It is
almost a sickening thing to find the
number of posts multiplying beyond
recognition, not because more people
are needed but, I regret to say, there
is a suspicion that posts are created
and out of the way increments are
given just tq favour favourites. In
other words nepotism goes on to such
a big extent that the poor tax-payer
is crushed in the interests of the em-
ployees of the Government. I do feel
the need for encouraging more effi-
cient work on the part of our Gov-
ernment officers, especially in the
fower ranks. I do not believe in
overtime because overtime meang less
work is done during regular hourg so
that there would be more overtime
work. For more work done during
actual office hours some sort of en-
couragement should be given. Special
allowances might be given or special
rewards might be given not month by
month but so long as the work is done
more than satisfactorily during the
specified office hours. It is in that
way more and more work could be
exacted. Well Sir, anyone who has
had any experience of Government
officery knows how difficult it is to
get work done. Whether it ig in the
Income-tax Department or in any
other Department, too much time is
wasted. The delays are so long that
they are almost killing our enthu-
siasm, and we try to avoid doing any-
thing with the Government ag much
ag possible, That is the state of affairs
and it is high time that the Finance
Minister is less generous in approving
the creation of new posts or in sanc-
tioning out of the way increments and
he will be more just to the Indian
public at large by being a little more
strict with his own colleagues.

The second thing in which we can
economise a good bit is with refer-
ence to new buildings. We do need
more and more houses. Housing is a
great necessity for our people but 1
am not sure that the new houses that
are put up, the new buildings that
are put up, are really needed or real-

-
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ly fulfil the required wants. I have
in mind particularly the building
which has been talked of for a num-
ber of months and it concerng us,
namely, the new building to house the
M.Ps. We have been informed that
the Vithalbhai Patel House is now
open to us for occupation. Frankly,
Sir, I cannot congratulate either the
Minister or the engineers or the ar-
chitects concerned on the way in
which they have done the work.
There are huge halls out o all pro-
portion to the needs of Members of
Parliament, billiard room cards room,
post office and all sorts of things.
What a Member of Parliament ig most
interested in is to have a good com-
fortable room to live in and that is
one thing which is not there. You
have got small poky rooms which are
all right for short-term visitors, for
people whg come for two days, three
days or even perhaps a week but
Members of Parliament are practical-
ly citizens of Delhi, The Lok Sabha
Members have to stay as long as
seven months and we have to stay
here as long as five months and more
often longer for committee meetings
and so on anq it is impossible to stay
in those small rooms. There is not
enough room to stack our ordinary
luggage and there is absolutely no
room at all to stack the enormous
amount of papers that we get. I do
not know where we have tp place
them. I do not know how many Mem-
bers of Parliament are going to make
use of those rooms and in the name
of Members of Parliament lakhs of
rupees have been spent on that
building.

Tag  VICE-CHAIRMAN
AxBar Arur Kuawn): I am glad
Housing Minister is here.

(SHRI
the

Surt C. D. PANDE (Uttar Pradesh):
He is listening attentively.

ProF. A. R. WADIA: That is one
example of avoidable extravagance.
Now I had forgotten to mention
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SErr C. D. PANDE: I do not want
to interrupt you. Do you want to
make terms more acceptable to the
Members of Parliament or are you
objecting to the whole expenditure
on it as a matter of policy?
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Pror. A. R. WADIA: You can say
what you like; I have said what I
had to say. Now, I am glad I have
been reminded to put in a word about
Western Court. It is a far better de-
signed building, one of the most state-
ly buildings that we have in Delhi
but I regret to find a very ugly
rumour going about that even this
splendid building is going to be
knocked down and that it is going to
meet the same fate as the Constitu-
tion House which was meant to be a
temporary one and which has been
demolished. Now, I hope, Sir

Tue VICE-CHAIRMAN (SHRI
AxeaAr Arr Kman): Prof. Wadia, you
should concede some reason and fair-
ness to the Minister. I do not think
they can even conceive of pulling
down the Western Court.

Pror. A. R. WADIA: I hope you are
right, Sir, in your optimism and I
shall be very happy if your optimism
is justified in the lang run but we
shall have to wait and see how things
happen. All sorts of unreasonable
things happen nowadays,

Sert M. RUTHNASWAMY: Will
the Minister concerneq confirm this?

Pror. A. R. WADIA. That brings
me to another question. I refer ta
the amount of literature that we get.
Recently we find that every Member
of Parliament is burdened not mere-
ly with literature in English or in
Hindi but with both. You find Eng-
lish printed on one page and Hindi on
the other page. I do not know what
the object is. It seems to me to be
sheer waste of time, sheer waste of
money and sheer waste of paper and
all these are valuable. At the time
when the Budget papers were distri-
buted, an old man like me had to
literally bend down under the weight
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of the mass of literature that we had
to carry. Here again you have got

an example of avoidable extravag-
ance, avoidable expenditure. I dg not
know what the purpose is. Nobody

is expected to read both Hindi and
English, Probably there are 0:5 per
cent of the Members of Parliament
who might care to study both in or-
der to find out whether the Hindi is
the correct translation of English or
the English is the correct translation
of Hindi but most of us are absolute-
ly indifferent. We read in the langu-
age that is most suitable to us, whe-
ther it be English or Hindi and to
burden us with both the languageg is
absolutely unreasonable. Sir, it is
very simple. Every Member of Par-
liament can be asked ‘Do you want
to be supplied with literature in
Hindi or in English”. We would
give our replies and we would get
the thing that we want and that would
mean a tremendous saving in printing
and paper. And paper is a very use-
ful commodity at the present
moment, Newspapers ars
complaining that they do not get the
requisite quota of paper for them.
Now, much paper is wasted in this
fashion and it can be much better
used if the equivalent quantity of
paper is made available to news-
papers which are such an important
Fourth Estate in any democracy
worth the name.

5 p.M.

Then, Sir, there is other item to
which T should refer where economy
can be easily made and that is with
reference {o public undertakings. We
have differences of opinion on that
point.  Some people may want only
public undertakings and some people
may want only private undertakings.
I am not wedded to either, If we
have need for public undertakings, by
all means let us have them, but then
let us work them as efficiently as
possible. What I find is that there are
61 public undertakings with a capital
of Rs. 1280 crores and this is only
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11 per cent of the anticipated invest-
ment in the coming years. Now, we
are very grateful to the Committee
on Public Undertakings. Though they
are submitting their reports in drib-
lets, they have thrown much light on
how these public undertakings are
working. We know how luxuriously
they spend money not merely on fac-
tories but also on quarters for Gene-
ral Managers. One General Manager's
building has cost Rs. 1,75,000. I do
not know if it is necessary that simply
because the money comes out of the
tax-payers’ monev, so much money
should be spent on the building for
one man, however great he be and
however important he be. We have
got staff guarters and it has been said
that far too much money has been
spent on buildings whether for fac-
tories or for staff. The Commitee on
Public Undertakings even goes on to
compare private managements
like the Burmah-Shell Refineries and
the Tata Iron and Steel Company on
the basis of the amount of money that
has been spent on medical benefits and
so on. They find that Rs. 146 per
employee is spent, for example, in
Bhilai, as against Rs. 26 per employee

spent, according to the Employees
State Insurance Scheme. Now, that
is a very great difference. Where

does the money come from? It was
expected when these public undertak-
ings were started that they would be
overflowing with money.

Sart M. RUTHNASWAMY: They
are overflowing with money when
they start.

Pror, A. R. WADIA: If it is extra
income which is kept away from the
unholy capitalists, the extra income
will go to the public coffers. As a
matter of fact, we find white elephants,
absolute liabilities on the tax-paying
public. For how many years this is
going to remain I do not know. T
am happy to mention that there are
examples of public undertakings which
are extremely well managed and are
profitable, for example, the Hindus-
tan Machine Tools and the Telephone
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Factory in Bangalore. I have seen
both. They work very efficiently.
They produce dividends and we have
no grudge against them, but there are
so many other undertakings like Hin-
dustan Steel and so on which are
managed in an extremely inefficient
fashion. Now, who is responsible for
that? I think the resoponsibility is
to be found in the inefficient manage-
ment. After all, if the Government
undertake business, they must be pre-
pared to manage it in a businesslike
it like a Government Department,
issuing orders just as they like,
spending money just as they lLike.
They must have the business mind.
the business acumen, the resilience of
businessmen to adapt themselves to
changing market conditions, so that
they can produce goods which they
can sell at a profit. Now, this is the
thing which has not been done. Why,
because administrators are appointed
as business managers and they have
proved to be a failure. Now, I am
one of those who are extremely great
admirgrs of the I.C.S. They are a
wonderful Service, wonderful for
administration, not for business. They
are misplaced there. Their autocra-
tic behaviour or autocratic tempera-
ment does not suit business relations.
We have to build up a different type
of business cadre to work these public
undertakings in a successful fashion.
Until that is done, I am afraid these
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public undertakings are going to be
a permanent liabilities on our hands.
Capitalists may not get much money,
but nobody is really going to benefit.
In fact, let me be honest. I find my
friend, Mr. Bhupesh Gupta, who is
not present today, is again and again
criticising that under the present
Congress Government the rich are
getting richer. I think there is some
justification for this criticism. I should
like to make only one amendment,
namely, that it is the dishonest rich
that are getting richer. The honest/
rich are really getting less and less
rich and that is a very fundamental
distinction.

My time is already up and 1 do not
wish to take more of your time. I
would only like to conclude by saying
that there has been an undue empha-
sis on the need to tax, but not enough
emphasis on the need to economise
and the two are equally necessary.
In fact, if there is more economy,
there will be less need to tax. There
will be more money and more hap-
piness in our country.

THE VICE-CHAIRMAN: (SHRT
Axear Arr KuHAN): The House
stands adjourned till 11 aAm. on

Monday.

The House then adjourned
at seven minutes past five of
the clock till eleven of the
clock on Monday the 10th
May, 1965. -



